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Before the Hon'ble National Company Law Tribunal

Mumbai Bench at Mumbai

Company Application No. 563 of 2017

In the matter of : Application urder section

66 of the Companies Act,2013 and the Rules

framed thereunder.

ANT)

In the matter of Reduction of Share Capital of
Universal Health and Pharma Pvt. Ltd.

Universal Health and Pharma Pvt. Ltd. )

A company incorporated under the frrovisiors )

Of Companies Act, 1956 having its registered )

Office at FT 201, Malestic Shopping Centre, )

2,d Floor, 144, J Shankarsheth Marg, Girgaum )

Mumb.ri- 100 tX)4 ) . Applicant Comp.urv

Ortler delivcred on 14rr'ttccember 2017

CORAMT Hon'ble B.S.V. Prakash Kumar, Member (judicial)

Hon'ble V. Nallasenapathy, Member (Technical)

For the Applicant (s): Counsel Rahul Sarda, Advocate Minesh Andharia and

Advocate Jav Shah.

Per: I lon'blc B.S.V. Prak.rsh Kuirrirr, Menrber (Judicial)

oRI)[R

1. Petition admittcd

2. Petition fixed for hearing on 215r March 2018.

3. The Counsel for the petitioner submits that the Application is for confirmation
of a special resolution for alteration of Memorandum of Association by reducing
the amount of Share Capital from 6,23,93, 7g0/_ (Rupees six crores twenty-three



laklu ninety-three thousand seven hundred and eightv onlv) consisting of 62,

39,378 (Sixty-two lakhs thirtv-nine thousand three hundred and scventY eight)

ful)r'paid up equitv shares of Rs..l0 each to Rs.200,000/- (RuPCes two lakhs

onlv) consisting of 20,000 fullv paid up equity shares of Rs. 10 (Rupees ten) each.

It is proposed to cancel the paid-up share caPital account to thc tune of Rs'

6,21,93,780/-(Rupees six crores twenty-one lakhs ninew-tfuee thousand seven

hundred eighty) consisting of 62,19,378 (sixty-two lalhs nineteen thousand tfuee

hundred and seventy-eight) equitv shares held by the shareht'lders of the

Applicant companv. The said special resolution was passed by the Companv in

its Extra Ordinary General Meeting held on 25s August 2017.

4. Thc Applicant Company is also directed to serve notices along with coPy of

scheme upon (i) Registrar of Companies, Mumbai (ii) the Regiornl Director'

Western Region, Mumbai (iii) Reserve Bank of lndia, Departorent of Non-

Banking SuPervision, Ccntral Office, Mumbai and (iv) Creditors if any, with a

dirc"ction that theY maY submit their rePresentation if any, withirl a period of

three months ftom the date of receiPt of such notice to the Tribunal with a copy

of such rePresentations shall simultaneously be served uPon the Petitioner

Company, failing which, it shall be presumed that they have no representations

to make on the ProPosal.

5. I\ ithin 7 davs from the datc of this order, the APPlicant ComPanv to Publish

notice of thc date of hearing of Petition as required under the NCI'T (procedurc

for reLluction of share capital Rules 2016) in "Free Press Journal" in English

languago and translation thereof in "Navshakti" in Marathi language both

h.rving circulation in the state of Maharashtra and may also upload the same on

thc website of the Companv, if anv, seeking obiections from the Creditorc.

6. The Applicant Company to file Alfidavit in this Tribunal not later than 7 days

from the date of issuance of such notices as stated in Paragraphs 'l and 5 above

and publication of the notices.

.sd/- sd/-
Hon'ble V. Nallasenapathy,
lvtember (Technical)

Hon'ble B.S.V. Prakash Kumar
Member fludicial)


